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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD_BENCH

AT HYDERABAD .
0.2.No. 384/92 Date of Order: 1,5,1992
BETWEEN

1, S.,Arul Kumar

2, K.S.Vino Babu

3. N.,Jayachandra Reddy.

4, A,.S5.Jayaraman

5. M.Vijayaraghavulu o
6, P.Chandramouli '.. Applicants;

AND

1, Union of India, repy
by its .General Manager,
South Central Railway,
Rail Nilayam,
Secunderabad,

2, Deputy Chief Mechanical
Engineer, Carriage Repair Shops,
South Central Railway,
Tirupathi, Chittoor District,

3. Work-shop Personnel Officer,
South Central Railway, :
Tirupathi, Chittoor District, .. Respondents,

Counsel for the Applicants s Mr,G.,Ramachandra Rao
Counsel for the Respondents . Mr.N.V.Ra'manaﬁ»c'\S“Qﬁ‘%-
CORAM 2

HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL,)

{(Order of the Single Member Bench delivered by

HOn'ble Shri T.Chendrasekhara Reddy ,Member (Judi,) ).
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This is an application fided under Section
19 of the Administrative Tribunals Act to direct the
respondents to review all the promotions mede to Skilled
Grade-III Train ILighting Wing of the Carriage Repair Shop
from 15.12.§§B7 in accordance with the Rules and re-adjust

the quotas with a consequential directions,

2. The applicants have put in represeﬁtations

to the respondents on 20,7,1991 and on 3,10.1991 with regard

to the grievance/grievances, But the seid representations
seem§’ to be undecided., So in view of this positi&n we are

of the opinion that the interests of the Justice would bé?igﬁﬁﬁﬁ
met if this OA is disposed of at the admission stage by

giving appropriate directions,

3. Hence we direct the respondents to pass final
orders on the representations of the applicants dated 20,7,91
and 3.10,91 within 3 months from the date of the receipt

of this order., If the applicant3c0ntinueé to be aggrieved _
by tnhe final orders passed by-the resoondents, the;applicég»fbﬁ-

would be at liberty to approach this Tribunal afresh in

accordance with law,

a4, After hearingfggth sides as an interim measure

we direct the respondents to germit Jthe applicants to
appeer for the trade test as and when it,is_cgnductﬁg
{
eligibility _
all t%%ﬁg%%giégons-that
o

are required for appearing for the said test,

provided the applicants satisfy

5. _ With the said directions and interim-orderi)this'

O& is disposed of at the admission stage itself,
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6. In view 0f the orders passed in the OA
MA,499/92 filed on behalf of the applicants for permission
to file a single OA becomes unnecessaryiéﬁé;ﬁﬁ;;gg/gzégi—m-;;Q
tﬁFéz§missédgashunqgceéﬁquhmﬂ,ﬁm;;g_,;>
T - C j\&m&ﬂm&&\‘;k}\k
[‘ . (T, CHANDRASEKHAKA R .
| Member (Judl,) \
Dated : 1st May, 1992 [__Lﬂh_ﬁ
Dictated in the Open Jourt)
¢ P Dy-Registrar(J)
To _ k(Ezfl,/’

1. The General Manager, Union of India,
- S.CeRailway, Railnilayam, Secunderabad.

2. The Deputy Chief Mechanical Engineer,
Carriage Repair Shop, S.C.Rly,
Tirupathi, Chittoor Dist,

3., The Work=-shop Fersonnel Officer, S.C.Rly,
Tirupathi Chittoor Dist.

4, One copy to Mr.G,Ramachandra Rao, Advocate, CAT,Hyd.

5, One copy to Mr,.,N.V.Ramana, SC for Rlys. CAT.Hyd.
6, One spare CopY. '

pvm

sd



pvm,

TYPED BY ‘ COMPAR& BY

CHECKED BY APPROVED 3Y

V.C.

- K. BALASUBRAMANIAN sM(A)
a¥D /

THE HOK 'BLE MR.T,CHANDKASEKHAR REDDY:
MEMBER (JUDL)

AND

THE HON'BLE Mk.C.,J) ROY é\M-E@(JUDL)
- f

¢

Dateds | - $.1902.

QRDER—~ JUDGMENT

R.A./C.A./M.A.No.
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T.A.No, . (W.P,No, )

Admitted and interim directions

issugd _—

Disposed of with directions

Dismigsed S Tﬂnb;m&\
. %Gmral agminist TV

D;_sm ssed as w1thdra roTOM

E“!‘,‘li
Dismfissed for DEfaulF. %/ e

MJA Okdered/Re_j'ected'ﬁ; o
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